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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. No. 447 OF 2024 

IN THE MATTER OF: 

SAMPURNA NAND       ...APPLICANT 
VERSUS 

PNC INFRATECH LTD. & ORS.             ...RESPONDENTS 
 

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 (PNC 
INFRATECH LTD. / NOW AHVS INFRA LLP) PURSUANT TO ORDER 
DATED 10.12.2025. 
 

1. That this Additional Affidavit is being filed in compliance with the directions 

issued by this Hon’ble Tribunal vide Order dt. 10.12.2025, wherein Respondent 

No. 1 was directed to place on record requisite details regarding: 

a. Installation of borewell and permissions from UP Ground Water Authority. 

b. Installation of CCTV cameras. 

c. Development of a three-row green belt. 

d. Installation of wind-breaking walls (with dimensions). 

e. Source of mined material used. 

f. Audit Report (if any conducted) 

 

2. CHANGE OF OWNERSHIP. 

It is submitted that the Stone Crusher Unit located at Arazi No. 57, Village-

Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur (U.P.) was 

previously established and operating under the name of M/s PNC Infratech 

Limited and whereas, following the purchase of the said crusher plant machinery 
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and land, a representation accompanied by a notarized affidavit dated 

04.07.2024 was submitted by Mr. Anuj Jain, Partner of M/s AHVS Infra LLP, 

requesting a formal change of name in the records and whereas the U.P. 

Pollution Control Board (Regional Office, Sonbhadra), vide its letter reference 

No. G682/C-21/MZP/2024 dated 09.07.2024, accepted the said request and 

amended the previous Consent to Operate (Online Ref No. 159294/UPPCB... 

dated 11.07.2022) to stand in favour of M/s AHVS Infra LLP. A copy of the 

UPPCB letter dt. 09.07.2024 is annexed herewith as ANNEXURE R-1. 

3. INSTALLATION OF BOREWELL AND PERMISSIONS FROM UP 

GROUND WATER AUTHORITY. 

It is respectfully submitted that the borewell was installed on the site  after 

obtaining the NOC. A valid No-Objection Certificate (NOC) bearing 

Authorization No. NOC014331 from the Ground Water Department, Ministry 

of Jal Shakti, Government of Uttar Pradesh, which remains effective from 

28.06.2023 to 27.06.2028. Furthermore, a digital water flow meter has been 

installed and calibrated to accurately monitor water abstraction, with its 

installation and functionality verified on 21.06.2023. The permitted annual 

withdrawal for industrial use, as per the NOC, is 13,500 m³/year, and we strictly 

adhere to this limit. A true copies of the Ground Water NOC and the Flow Meter 

Installation Report are collectively annexed hereto and marked as Annexure R-

2 (Colly).  

4. INSTALLATION OF CCTV CAMERAS. 

It is respectfully submitted that the Respondent No. 1 has not installed any 

CCTV cameras in stone crushing unit.  
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5. DEVELOPMENT OF GREEN BELT (THREE ROWS). 

It is respectfully submitted that the Respondent has developed a green belt 

comprising three rows of trees around the periphery of the unit to mitigate dust 

and noise pollution. 

The Respondent has procured and planted various species of trees including 

Chitwan, Kadamb, Maulsari, Amla, and Mango. 

A true copy of the purchase bills from Indian Nursery and Maurya Kisan 

Paudhshala (dated 28.12.2023, 28.02.2024, etc.) evidencing the purchase of 

saplings is annexed hereto as Annexure R-3 (Colly). 

Soil Fertility Constraints and Adaptive Measures: It is respectfully submitted 

that the unit is located in a region characterized by low soil fertility index, 

shallow topsoil depth (average 15-20 cm), and high calcareous content, which 

naturally constrains the growth rate and ultimate canopy size of the planted 

saplings. Despite these inherent limitations, Respondent has undertaken 

scientifically recommended soil amendment measures including application of 

organic compost, vermicompost, and mycorrhizal inoculants to enhance root 

establishment and vegetative growth.  A true copy of the photographs 

demonstrating the three-row plantation status is annexed herewith as Annexure 
R-4. 

Maintenance Protocol: Regular watering through drip irrigation, quarterly 

fertilization, and pest management are being conducted under supervision of a 

qualified horticulturist. 

6. INSTALLATION OF WIND BREAKING WALLS. 

It is respectfully submitted that the Respondent has installed Wind Breaking 

Walls of appropriate dimensions. The walls have been constructed using heavy-
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duty structural steel, specifically MS Channels and MS Angles, and covered 

with GC Sheets. The installed wall has a height of 12 feet, a length of 400 
meters, and a width of 200 meters, with a sheet thickness of 0.50 mm. These 

measures are sufficient to prevent the dispersion of dust particles. A true copy 

of the invoices from Tata Iron Stores  dt. 27.06.2023 & 28.07.2023 evidencing 

the purchase of these materials is annexed herewith as Annexure R-5. 

A true copy of the photographs of the Wind Breaking Walls is annexed hereto 

as Annexure R-6. 

7. SOURCE OF MINED MATERIAL. 

It is respectfully submitted that the Respondent procures mined material 

(Boulders) from vendors. The primary source of the mined material used by the 

unit is M/s Aneja Infratech, located at Ramaipatti, Mirzapur (GSTIN: 

09ABFFA7490Q1ZM). The material is purchased against proper Tax Invoices, 

copies of which ranging from the period September 2021 to March 2024. 

These documents evidence the legitimate procurement of raw material 

(Boulders) for the crushing unit. A true copy of the invoices is annexed 

herewith as Annexure R-7. 

8. AUDIT REPORT. 

It is respectfully submitted that there was no audit report conducted. 

9. That the contents of the above affidavit are true and correct to the best of my 

knowledge and belief, derived from the official records of the company. No 

part of it is false and nothing material has been concealed therefrom. 
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Filed By: 
 

 
AJIT SHARMA 

ADVOCATE FOR THE RESPONDENT NO.1 
320, C.K. Daphtary Block 

Supreme Court of India 
New Delhi 110001 

Ph: +91 99109 40004 
Email: sharma.ajit@gmail.com  

Place: New Delhi 
Date: 11.01.2026 
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UPPCB 

REGIONAL OFFICE, U.P. POLLUTION CONTROL BOARD, SONBHADRA 

Ref No.: G-682/C-21/MZP/2024     Date: 09.07.2024 

To, 
Shri Anuj Jain (Partner), 
M/s AHVS Infra LLP (Stone Crusher Unit) 
Arazi No. 57, Village-Sonpur, Pargana-Bhagwat, 
Tehsil-Chunar, District-Mirzapur (U.P.) 

Subject: Regarding the change of name of M/s PNC Infratech Limited, Arazi No-
57, Village-Sonpur, Pargana Bhagwat, Tehsil-Chunar, District-Mirzapur to M/s 
AHVS Infra LLP (Stone Crusher Unit). 

Sir, 

Please refer to your representation (Notarized Affidavit) dated 04.07.2024 on the 

above subject. Through the said letter, a request has been made to change the name 

of the purchased crusher plant machinery and M/s PNC Infratech Limited, Arazi No. 

57, Village-Sonpur, Pargana-Bhagwat, Tehsil-Chunar, District-Mirzapur (U.P.) to 

the name of M/s AHVS Infra LLP. The sale deed related to the crusher plant 

machinery and land, and the GST registration certificate are attached with the 

submitted representation (Notarial Affidavit). 

Therefore, after considering the request made through the industry's representation 

letter (Notarized Affidavit) dated 04.07.2024, the previous consent order issued in 

the name of M/s PNC Infratech Limited, Arazi No. 57, Village-Sonpur, Pargana-

Bhagwat, Tehsil-Chunar, District-Mirzapur (U.P.), online reference number-

159294/UPPCB/Sonbhadra (UPPCBRO)/CTO/both/MIRZAPUR/2022 dated 

11.07.2022, is hereby amended/name changed to be in favor of M/s AHVS Infra 

LLP. 

The said issued consent order shall be deemed to have been issued in the name of 
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M/s AHVS Infra LLP (Stone Crusher Unit). Furthermore, the production capacity 

of the industry, the site, and the conditions imposed in the issued consent order dated 

11.07.2022 shall remain unchanged. 

Yours faithfully, 

(Signed) 
(Rajendra Gupta) 
Regional Officer 
Copy to: Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, 
Lucknow for information. 

Regional Officer 

Office: House No. 162, Uttar Mohal (Near Chandi Hotel), Robertsganj, 
Sonbhadra-231216 

Email: rosonbhadra@uppcb.in 
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Lareb Ansari <ansarilareb917@gmail.com>

Service of Additional Affidavit in O.A No. 447 of 2024 titled-"Sampurna Nand Vs
PNC Infratech Ltd. and Ors".
1 message

Lareb Ansari <ansarilareb917@gmail.com> 11 January 2026 at 20:10
To: gigicgeorge.adv42@yahoo.in, Mukesh Verma <mvermadv@gmail.com>, pradeepmisra@yahoo.com
Cc: Ajit Sharma <sharma.ajit@gmail.com>

Ld. Counsel,

Kindly find the attached copy of the Additional affidavit filed by Respondent No.1 PNC Infratech Ltd. in O.A No. 447 of
2024 (National Green Tribunal )titled-"Sampurna Nand Vs PNC Infratech Ltd. and Ors".

Thank you.
Lareb Habib Ansari
Chambers of Mr Ajit Sharma
320, C.K. Daphtary Chambers Block 
Supreme Court of India - 110001
Contact: 8766218379

Additional Affidavit.pdf
8995K

11/01/2026, 20:10 Gmail - Service of Additional Affidavit in O.A No. 447 of 2024 titled-"Sampurna Nand Vs PNC Infratech Ltd. and Ors".

https://mail.google.com/mail/u/0/?ik=ca7d6092ee&view=pt&search=all&permthid=thread-a:r153386065227153950&simpl=msg-a:r368208977885371108 1/1
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